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Heard Shri g, ¥ Biswal,lcamed counsc
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for the applicant who has filed M, A.No.214/2001 and
shrl p,¥ Mishra,leamed Standing Counsel for the
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RespOondents,In this M, A, it has been submitted that
the Departmental Respondents have sent DCRG amounting \
to ,81,573/- on 4,12,2000 for payment without any
2 - - - i . .
notice to the applicant, On 15.2,20C1, applicant

has recelved Regd.notice from DEC,SE Railway intimating
nim that in the absence of apglicant the amcunt

has been returned TO the ljead Qffice,Applicant has
stated that both he and his wife are suffering

and are bed-pridden and therefore,it is not gossible
for him to appear in person to receive the gratuity

and therefore, the srayer in this M,2a, for a direction
O the Responlants to send the gratuity amount
through A/c Payee Cheque.lt is submitted by leammed

gratuity by cheque, the applicant to supomit a formm
in pp-16.In view of this it is directed that the
applicant should complete the necCessary documentation
fcr getting the amount of DCRG due to him under
the Rules by A/c payee cheque,After receipt of the
necessary documents, Respendents are direCtel to issue
the A/c payeé Cheque withim a perl® of 30 days.
M, A, is accordingly disposed of,

with the consent O0f leamed Counsel for
pwoth sides,the CA i1s also taken into consideration,
It is submitted Dy leamed counsel for the petitionerc
that with the aoove direction and consequent recCeipt
of DCRG amount ke would not have any pending grievance
agdinst the Departmental ‘authorities and in view of

this he does not want to pursué this O,A, we have
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heard Mr.p.n Mishra,learned gtanding Counse .In view

koA
of the submissions made by shri Biswal, the OA 1&5
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disposed cof as not being pressed,




